TTI ENTERPRISE

rate |dentification Number:
mi House, 4
T Website:

Registared Offi
Contact Details: §

Wast Bangal, India
vddrass: 1711 8E gmal.com

Recommendations of the Commities of Independent Directors of TTI Enterprise Limited [ TTIENT' or “Target Company') (10C') on the Odier
made by V 5§ Ranganathan ' Acquirer 1'), Vasanthy Ranganathan ('Acquirer 2'), Bindu K C ["Acquirer 37, Kanakavally Prathapan Karumanihra
{‘Acguirer 4'), Mridula Mukundan ('Acguirer 5'), and Sujith Venugopalan ('Acguirer 8°) (Acquirer 1, Acquirer 2, Acquirer 3, Acguirer 4,
Acquirer 5 and Acquirer & are hereinafter referrad to as the “Acguirers’] to the Public Shareholders of the Target Company Bn accordanca
with the provisions of Regulation 26 () of the Securities and Exchange Board of Indla {Substantial Acguisition of Shares and Takeowers)
Regulations, 2011 Including subsequent amendmeants thereto (‘SEEI (SAST) Regulations').

_|Tuesday, Agril 12, 2022
TTi Enterprize Limied

T_[oate

2. |Mame of tha Targed Compary

Dwtaits of thi Dlee pertaining 1o 1he Targed Company | This Ofer is Baing mede By e Acquiners 10 accure up b eifer 78,2127 (Sevinhy-Six
Lakhs Twenty-Onre Thousand Threg Hundred and Twenly-Seven) Equily Shares,
raprasanting J0.00% (Thifty Parcent) of the Voling Share Cagital of tha Tangat Campany
o such numiber of Equity Shares hald by tha Pulilic Sharehalders aschuding $he Equity
Shares bakd oy Kashyap Advisars LLP, Pragray Advisors LLP. and Vanshi Infa Projects
LLP, the deemed persans acting in concer with $he peesent Promaoters and members of
thea Pramitar Groug in eccondance with the provisions of tha SEBI [S45T) Reguistions,
(Deemed PACE'), whichever i= lower, at an offer prica af #8950 {Rupeas Mine and Fithy

Peisa Orily) per Equity Share, payable in cash (‘Ofier Price'y

4. |Marnes of the Acouirers and PATAB-he-Adiines ¥ 5 Ranganalkan (Acogurer 1), Vasaniby Ban@Emathan (Soquings 2), Bindu K C [Scquing
3), Kanakaeafly Prathapan Kanemanghra (Acquirar 43, Mridula Mubkundan (Acquinar 5), and
Sujith Venupopalan {Acgquirar &) There is no parson acling in concart with the Aoquines

for this Offar.

8. |Mame of the Manager 1o 1he Offar CapilalSquare Advisors Private Limited

205-20%, 2% Flaor, AWAPEE Cenler, MIDS Road Ma 11, CTS 700 Andher (EasT)
Muimbiai = 400093, Makacashira, Inclia

Telephone Number: +51-22-BGE49098 145136

Email Address: lanmay, bararnes @ capitalsguars.inf pankifapatel 8 cagilalsquana.in
Wabsite: www capRalsguare.n

Contact Person: Mr. Tanmay Bananea! Ms. Pankita Patel

SEBI Registration Numbar: ENMOD0012215

6. |Membars ot the Commiee af Indapendsnt Diracloms
af the Targel Company

Fallaweng staled are the Members ol the Commitize ol Independent Direcars of the
Target Company {'IDC Members'):

| .-!.-k:k Kumar Goanka | Chairman

I Kamalesh el Thakkar | Mambar

7. |IDG Mambar's reflationship with the Tamgsal Company i) 1D Members are Indepandant Diraclors on tha Baard of the Targed Company.

{Directars, Equity Shares owned, any athar contrach! k) Alak Humar Groenka is nod holding any Equity Share of the Target Compay,

refiationship)| cl Kamalash Velp Thakkar is holding | Equity Share of the Tampet Company.

g The |DC mesmbsars. ara-net holding any candracts or any reletionship, nor ans they
relaled inoany wey with e Tangel Company ather $han acling in dirsciarship in

the Targat Comoany, and Kamalesh Vel Thakkar being a sharsholder of Tangst
Campany.

B |Tradirg in the Equly Shares ofer Securfies of the i
Tangal Coemparny' by DG Mermbers

Mani al the DG membes e raded in any Equity Shives’ alber secunlies
of thix Targat Company duning the panicd of 12 [Twehe] monfs phor o e Publc
Anncuncamant galed Monday, Seplembar 20, 2021

b Mane of the IDG membsars heava tradied i any Equity Shares! other securifies ol
tha Target Company during the period from the Public Annowncement daled
Monday, Septemnbar 20 2021, fl tha date of this racommendation.

9. |IDC Member's nefatonship with the Acquirer ([Hrecars
Equily Shawes awnid, ary othir condracl relaticaship)

The DG mesmbers medher have any COMRECES Nor ne ACShip vl e ﬁl‘.«.‘]l,.ln‘:l"E M any
LA

10.|Tradkrg in thea Equiy Shares! other securifies of tha
Acquirar by IDC Members

Mat Agplicable.

11, |Resamremendation on the Ofer, a5 to whathar the Ofter, | The IDC membess bave parosed [ha (a) Public Snnouncesnenl daled Manday,

B oris ned, fair. and reasonabils Septambar 20, 2021, ['Public Announcement’), (b1 Detailed Pubbc Statemen dated
Saturday, Seplember 25, 2021 which was pubshad on Monday. Seplember 27, 2021
in tha nawspapers, namaly being, Financial Express (English daily) (Al Edifions). Jansatia
{(Hindk daily) (Al Editizres), Ourarda Barta (Bengali daily} {Hokoa Edition), and Mumiai
Lek=hadeep (Marathi daily) (Mumtbai Editon| | Newspapers'| | Detailed Pubdic Statement”),
(] Draft Letter of Offar dated Thursday, Saptemnber 30, 2021 ('Draft Letter of Odler’),
(d} Addendum cum Corrigendum fo the Offer Documents dated Monday, Aprd 04, 2022,
which was published an Twesday, Apdl 05, 2082, i the Newspapers [‘Addendum cum
Corrigendum to the Ofier] (e} Latter of Offer dated Wadnasday, Apdl 06, 2022, along
with The Form of Accaplance-cum-Admawedgement and Form SH-2 Securfies Transler
Farm {‘Letier of Ofer’), (the Public Anncuncesnenl, Detailed Public Statement, Deall
Lesther af DMles, Addencum cuen Comgendum to the Ofar Documents and Lefter of Ol
ar hengrelier colecively relermsd 10 a5 'Ofer Documents”] issued by Be Manager an
befall of the Acquirers, and befieins thal Offes is far and reasanabie, i accordance wifh
|t provisions of SEB] (SAST) Regulations.

Basad an the raview of the Ofier Documents, the IDC membars hewe considered tha
fodloaving far making recommendations:

i) Oilter Price is justified in bems of e parmaebans praseibed undar Reguiations 3
(1} ard B (2) of the SEBI [SAST) Regulaiions

k) Keeping In wlew of the above fact, tha (DT members are of fe opinkn that the
Ciifier Price of #8.50/ |Rup=es Mine and Fifty Paisa Only) pavable in cash per
Eaqiebty Share o the Publl: Shareholiers of fie Tangel Company for this Olar s far
ard reasonable. However, the Pubiic Shaneholdens shauld independently evalisste
Ihae CHBEr angd lake mlcemsed decimon o e e

12, |Summary of Reasons of Recommendation

13.|Dedaits of indepandent Advisors, it ey Mona.

14, |Discfosuna of Voling Fatiem of the mesting In which
he apen alfer propodal was dscussed

All the B0C members yranimously vobed in favor of recommending this Offer propasal,

15. |Any other matiar io be highlightad kil

To the besl of gl kl'.l.'nl.‘lﬁl'iﬂﬁ anif bakel, alar "I'Iﬂkil'l!'; QrODET BNKUIRY, H infcradtliaon conlainesd in oo LT REETVINE] tFes shatamenl i, in &l material I'EEI_:'IEEL
e, Garmech, and nal miskeacing, whelber by omisson of any inlormaton o clthanise, ard ncodes al ihe irdarmalion mequined 16 be dscased by the
Targel Company unider SEB| (5AST) Regulalions

Far and on behall of

Commitlee of Independent Direclors
TTl Enderprise Limited

Sdi-

Alok Kumar Goenka

{Chairman of 10:£)

Place: Kakala
Dabe; Tuasday, Apel 12, 2022

WEDNESDAY, APRIL 13, 2022

14 COMPANIES

Myraah raises $3,50,000 for Web 3 platform

MYRAAH HAS RAISED
$3,50,000in pre-seed funding
to build a Web 3 platform. The
funds will be used to facilitate
the adoption of Web 3 for
Indian internet users to give

them privacy and control over
the content. The company
aims to onboard 5,00,000
earlyadopters in the first year.

The funding was led by the
CEO & co-founder of

Balakrishnan,

angel investors.

PANTH INFINITY LIMITED

Corporate Identification Number: L45201GJ1993PLC114416;

Registered Office: 101, Siddh Chambers, Taratiya Hanuman Street, Gurjar Faliya, Haripura, Surat - 395003, Gujarat, India.
Contact Number: +91-7925462907; Website: www.panthinfinity.in; Email Address: info@panthinfinity.com;

by Patel Parshottambhai Z. (‘Acquirer’) to the Public Shareholders of the Target Company in accordance with the provisions of Regulation
26 (7) of the Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011 including
subsequent amendments thereto ('SEBI (SAST) Regulations').

4

Xceedance, entrepreneur and
technology enthusiast Arun
Xcelerator
Venture Partners and other

—FE BUREAU
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FINANCIAL EXPRESS

Trai suggestion
on private 5G
networks: Telcos,
tech players clas

KIRAN RATHEE
New Delhi, April 12

Nameofthe TargetCompany Panthrinfinity timited
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T; Iib Cﬁl‘;l ;b IUl:il S Illd.ult: ILJy Patci Pdlb; |uﬁa| I Ill.)i Icl; Z (Abb] i

of Regulations 3 (1) and 4 of the SEBI (SAST) Regulations, for acquisition of up to 32,04,500
(Thirty-Two Lakhs Four Thousand and Five Hundred) fully paid-up equity shares of Rs.10.00/
- (Rupees Ten Only) (‘Equity Shares') each representing 26.00% (Twenty-Six Percent) of
the Voting Share Capital of the Target Company, at a price of Rs.13.00/- (Rupees Thirteen
Only) per Equity Share, payable in cash (‘Offer Price')

Pradat £l OV by bt}
UtTialls UF'thc UTICT pertaltlittyg to il

Target Company

»

NamesoftheAcquirersand PAC———PatetParshottambhaiZ(Acquirer)
with the Acquirers There is no person acting in concert with the Acquirer for this Offer

5 Nameofthe Managerto the Offer CapitalSquareAdvisors Private Limited

205-209, 2nd Floor, AARPEE Center, MIDC Road No 11, CTS 70, Andheri (East),
Mumbai - 400093, Maharashtra, India

Telephone Number: +91-22-66849999/145/138

Email Address: tanmoy.banerjee@capitalsquare.in/ pankita.patel@capitalsquare.in
Website: www.capitalsquare.in

Contact Person: Mr. Tanmoy Banerjee/ Ms. Pankita Patel

SEBI Registration Number: INM000012219

0. Membersofthe Committeeof ndaepenacrit

Directors of the Target Company Target Company ('IDC Members')

HiteshrShiviat-Patet Chai
Falguni-MehalRaval —Member

b) None of the IDC members are holding any Equity Shares in the Target Company.

c) None of the IDC members hold any contracts or any relationship, nor are they related
in anyway with the Target Company other than acting in directorship in the Target Company.

7 IDC Member'srefationship withrthe Target

Company (Directors, Equity Shares owned,
any other contract/ relationship)

8 Tra
of the Target Company by IDC Members Company and hence trade in any Equity Shares/ other securities of the Target Company
during the period of 12 (Twelve) months prior to the Public Announcement dated Monday,
February 28, 2022, is not applicable.

b) None of the IDC members hold any Equity Shares/ other securities in the Target Company
and hence trade in any Equity Shares/ other securities during the period from the Public
Announcement dated Monday, February 28, 2022, till the date of this recommendation,

is not applicable.

9.1 IDC Member's retationship with the Acquirer
(Directors, Equity Shares owned, any other
contract/ relationship)

ThetDC members neitherhave any contracts nor retationship with the Acquirersin
any manner.

10:| Trading in the Equity Shares/ other securities
of the Acquirer by IDC Members

NOTAppIliCable.

1. Recommendation onthe urtiel, as 10 wnetner
the Offer, is or is not, fair, and reasonable

The members of the IDC have perused the (a) Public Announcement dated Monday;,
February 28, 2022 (‘Public Announcement'), (b) Detailed Public Statement dated Thursday,
March 03, 2022, which was published on Friday, March 04, 2022,in the newspapers,
namely being, Financial Express (English daily) (All Editions), Jansatta (Hindi daily),
Financial Express (Gujarati daily) (Ahmedabad Edition), Mumbai Lakshadeep (Marathi
daily) (Mumbai Edition) ('Detailed Public Statement'), (c) Draft Letter of Offer dated
Wednesday, March 09, 2022, (‘Draft Letter of Offer') and (d) Letter of Offer dated Wednesday,
April 06, 2022, along with the Form of Acceptance-cum-Acknowledgement and Form SH-
4 Securities Transfer Form ('Letter of Offer'), (the Public Announcement, Detailed Public
Statement, Draft Letter of Offer, and Letter of Offer are hereinafter collectively referred to
as 'Offer Documents') issued by the Manager on behalf of the Acquirer, and they believe
that Offer is fair and reasonable, in accordance with the provisions of SEBI (SAST)
Regulations.

Based on the review of the Offer Documents, the members of IDC have considered the
following for making recommendations:

a) Offer Price is justified in terms of the parameters prescribed under Regulations 8 (1) and
8 (2) of the SEBI (SAST) Regulations.

b) Keeping in view of the above fact, the IDC members are of the opinion that the Offer Price
of Rs.13.00/- (Rupees Thirteen Only) payable in cash per Equity Share to the Public
Shareholders of the Target Company for this Offer is fair and reasonable. However, the
Public Shareholders should independently evaluate the Offer and take informed decision
on the matter.

12.] summary of Reasons or Recommendation

13.| Detalls of Independent AQVISOrs, ITany None.

14.] Disclosure ot Voting Fattern of the meeting in|  All the IDC members unanimously voted In tavor ot recommendTng this Ofier proposal.

15.| Any other matter to be highlighted i

To the best of our knowledge and belief, after making proper enquiry, the information contained in or accompanying this statementis, in all

material respect, true, correct, and not misleading, whether by omission of any information or otherwise, and includes all the information required
to be disclosed by the Target Company under SEBI (SAST) Regulations.

For and on behalf of

Committee of Independent Directors

Panth Infinity Limited

Sd/-

Hitesh Shivlal Patel

(Chairman of IDC)

Place: Surat
Date: Tuesday, April 12,2022

FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

TTI ENTERPRISE LIMITED

Corporate Identification Mumber: LET EH1P
Registered Office: 1 A.M. Mikheres Road, Marin Burn Ho
Coniact Details:
Website: www e

Dpen Qffer far the for acquisifion of wp to either T5,21.327 (Sevenly-Six Lakhs Twenly-One Thowsand Thrée Hundréd and Twenly-Seven) Equily
Shares, representing 30,007 (Thiry Percant) of the Voling Share Capital of the Target Company or such number of Equity Shares held by
the Public Sharsholders excluding the Equity Shares held by Kashyapi Advisors LLP, Pragnay Advisors LLP, and Vanshi Infra Projects LLP,
the deemed persons acting in concert with the present Promoters and members of the Promater Group in accordance with the provisions
of the the Securilies and Exchange Board of india (Substantial Acquisition of Shares and Takeovers) Regulations, 2011, and subsequent
amendments theseto ("SEBT (SAST) Regulations'), (‘Deemed PACS"), whichever i lower, at an offer price of $9.50/- (Rupees Nine and Fifty
Paisa Only) per Equily Share ['Offer Price’), made by V 5§ Ranganathan ('Acquirer 1°), Vasanthy Ranganathan {'Acquirer 2'), Bindu K C
{‘Acguirer '), Kanakavally Prathapan Karwmanthea {'Scquirer 4'), Mridula Mukundan (‘&cquirer 5, and Sujith Venwegopalan (*Acgulrer §')
{herginafber collectively refarred to as the "Acquirers’) in accordance with the provisions of Regulations 3 (1) and 4 of the SEBI (SAST)
Regulations [‘Ofer').

This dispateh confimmation advertisament |s being Bsued by CapRalSquane Advisors Private Limited, the Manager to the Offer [‘Manager') on behalf of
the &oquirars, and the said shoulkd ba read in conjunction with te (3) Public Announcament dated Monday, Saptember 20, 2021, {'Public Announcement’),
[b] Detaled Pubibc Stalement daed Sahatay, Seplember 25, 2021 which was pubished on Monday, Seplember 27, 2021 in The newspapers. namely
being, Financial Express (English daily) [4ll Edtions), Jansafa (Hindi daily] {All Editicns), Duwanta Barta (Bengali daily) {Kolkaia Ediion), and Mumbai
Lakshadeap (Marathi dall) (Mumbal Editien) |'Newspapers') ('Detalled Public Statement’), iz} Draft Lester of Offer dated Thursday, Septembar 30
2021 ('Draft Letter of Offer’), |d) Addendum cum Cormigendum to the Ofar Documants dated Monday, Aol 04, 2022, which was pubdished on Tussday
Aprd 05, 2022, in the Mewspapers Addendum cum Corrlgendum 1o the Ofier Documents’), and (g) Letter of Offer dated Wisdnesday, Apnl 06, 2022
alang with the Fom of Acceplance-cum-Acknosedgemant and Form SH-4 Shara Transler Form (“Letber of Offer’), { Dispatch Confirmadion Adwertisement’)
[The Pubbe Anncuncernent, Detaled Publc Szaternend, Dt Letter of Offer, Addendum cum Comgencum o the Ofler Documents and Lefier of Offer
are heraingtier refarred to az "Offer Documents'}.

The terms used in fhis Dispaich Confirmafion Adverlisement have the same maaning assigned to them in the Offer Documents, unless
otherwise speciffed,

1) Completion of Dispateh of the Letier of Offer

The dizpatch of fe Letler of Offer to Public Sharehaklers as on Idantilied Date Deing Friday, Apdl 01, 2022, for the purpase of ths Offer, has been
summanzad as below:

-7 0001 \Wast Bengal, Indsa,
&7; Fax Mumber: 033
=l : Emall Address: 81711

5r. | Particulars Mode of Mo, of Public Date of Completion
No. Dispatch | Shareholders of Dispatch
1 Lether of Offer (Through Demal made| Emal 8,786 Fricay, Apnl &, 2022
2 Letier of Offer Spead Post 250 Frctay, April 08, 2022
(T Demat Mon-Emal casas and all Physical cases)
Tatal 10,038

2) Availebility of Letter of Offer

a) Publc Shareholdars may sccess the Letter of Offer aceassihle on the websie of 328 accessible at weww sabi.govin, BSE accessible at ww beaindia.com,
Targed Company accasshta al www Hienlerprisa.nsl, Regisine accessible al wwa punashara.com, and Marages accessile al wewcapilaisouara.in,

b In case of norereceipl of she Latler of Otler, Public Sharsholders, Including those wha hawe acquired Equily Shares afler the Kenlifed Dale, it ey
so desire, may downkaad the Latter of Ofer from the websites indicatad shove or oltein a capy of the same from the Manaosr or the Ragisirar at:

MAMAGER TO THE OFFER REGISTRAR TO THE OFFER

| CAPITALSCIUARE®

Teaming together to create value

i CAPITALSQUARE ADVISORS PRIVATE LIMITED| PURVA SHAREGISTRY (INDIA) PRIVATE LIMITED

. 205-308, 2* Floor, AARPEE Center, MIDC Aoad Mo 11, CTS 70 Linit Ma. & Ground Flooe, Shiv Shakli Indusinzd Estate, J. A. Bosicha
| Andheri [East), Mumbas - 400033, Maharasnlra, Inda Marg, Lower Pandd East, Mumbai = 400071, Mabarashira, Inds

| Contact Number: +81-22-6684-9809/145133 Contact Details: +91-22-250135187 8261

| Email Address: [aamay Banesges 8 cagilatsquare. =/ E-mall Address: suppafd purdashans com

| pankita.pate |8 capitaizquare.in Wiebsite: wew plnyashare.com

Webgibe: wiife capitalegueng.in Gonfact Person: Ms, Deepali Dhun

| Contact Parson: M Tarmoy Banerjee’ Ma, Pankia Patal SEBI| Registration Mumber: INRIO0001112

; SEBI| Regislration Number; IMNMICI0 2213 Validity: Parmanenl

| Validity: Femanent Corporate Identification Number; UET1208MHIQMAPTCOM40TS

: Corporate |dentification Number; LES30MH2008PTC1ETERS

3) Schedule of Activities
A schedule of the majar activities ks sed forth below;
Schedule of Activities

| Las date by which the committee of the independent drectars of the Target Company are required
| 1o gwe itz recommendation to the Public Shamehokders for this Offar

Lazt date for upward revisian of the Cler Price and [ or the Offer Size

Day and Date

Wadnesday, Aprié 13, 2022
Monday, Apeil 18, 2022
Monday, Apal 18, 2022

|
|
| Dale of commencamant of Tandaring Parod | Tuasday, April 19, 2022
|
|
|

Date of publication of cpering of Offer publiic announcement in the Newspapers

| Date of closing of Tendanng Panod Monday, May 02, 2022

|
| Lesi date of commuricating the rejection’ acceptance and completion of payment of consideration ar refund
| of Equily Shanes & he Fublic Sharehaldars

4) Mher Information
4) The detaits refating o ha precedure for terdering ®e Equity Shares ane mone padicularky Sal oul in the Lettar of Odlar,

i) The Dispatch Compbation Advarsemant shall also be available on the webste of SEB! accessioha af waw sabi.govin, BSE accessibia af waw bisindia.com,
Tamet Company acceasible ab waww tientemizened, and Manager accessible at www.capdalsguansin

Issued by the Manager 1o the Offer on behalf of the Acquirers

CAP[[A&DU ARE" CAPITALSQUARE ADVISORS PRIVATE LIMITED

205308, 29 Fioor, AAAFEE Carder, MIDG Road No 11, GTS 70, Andben (Easl), Mumbed = 400083
Maharashira, India

Confact Number: +91-22-6634-9535/145/138

Email Address: tanmay.banariee® capialsquare.in pankita patel @ capitalsquare.in

Websile: wew capilalsquana.in

Contact Persom: Mr, Tanmoy BanereeMs, Pankila Patel

SEE| Registration Number: INMOD0312215

Validity: Permanant

Corporate |dentification Mumber: LUESSIGMMHZI0BFTC1ETESGS

Wednesday, May 18, 2022

Teaming Logether to creale value

On behalf of Acquirers
Date: Tuasdey, Apsil 12, 2022 Sd-
Place: Mumbal V § Ranganathan

FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

PANTH INFINITY LIMITED

A public limited company incorporated under the provisions of the Companies Act, 1956

Corporate ldentification Mumber: L45201GJ1993PLC1 144186,
Registered Office: 101, Siddh Chambers, Taratiya Hanuman Street, Gurjar Faliya, Haripura,
Swrat - 395003, Gujarat, India.
Contact Number: +91-7925462007: Website: www.panthinfinity.com: Emall Address: infoi@panthinfinity.com;

Open Offer for the acquisition of up to 32,004,500 (Thirty-Two Lakhs Four Thousand and Five Hundred) equity shares fully
paid-up equity shares of face value of T10.00/- (Rupees Ten Only) each (Equity Shares’), representing 26.00% (Twenty-Six
Percent) of the Voting Share Capital of Panth Infinity Limited {'PANTH' or ‘Target Company') from the Public Shareholders
ol the Targel Company, al an offer price of 313.00/- (Aupees Thirteen Only) (Ofer Price’), by Patel Parshottambhai Z.
(‘Acquirer') in accordance with the provisions of Regulations 3 (1) and 4 of the Securities and Exchange Board of India
(Substantial Acquisition of Shares and Takeovers) Regulations, 2011, and subsequent amendments therata SEBI (SAST)
Reguiations’) ('Offer).

Thiz dispaich confirmation adverisement, i being Issued by CapitalSguare Advisors Privale Limited, the Manager to the Offer
{Manager’] on behalf of the Acquirer, and the said should b read in conjunctian with the {a) Pubfic Announcement dated Monday,
February 28, 2022 (Public Announcement’). (k) Delailed Public Statemen] dated Thursday, March 03, 2022 which was published
on Friday, March 04, 2022 in the newspapsers, namaly being, Financial Express (English dailty) {All India Edition), Jansatta (Hindi
claily) (AN India Edilion), Financial Express (Gujarati daily) (shmedabad Edition), Mumbai Lakshadesp (Marathi Dady) [(Mumbai
Editicn) ('Mewspapera’) 'Detalled Public Staterment’), (c) Draft Letter of Offer dated Wednesday, March 09, 2022 [Draft Letter of
Ofter') and (d) Letter of Offer dated Wednesday, April 06, 2022, along with the Form of Accaplance-cum-Acknowledgament and
Farm Mo, SH-4 Securnities Transter Form ('Letter of Offer) ('Dispatch Confirmation Adverlisement’) (The Public Announcement,
Datailed Public Statement, Ciraft Letter of Ofier, and Letter of Offar are hereinatfter referred to as 'Offer Documents').

The terms used in this Dispatch Confirmation Advertisement have the same meaning assigned to them in the Offer
Documaents, unfess olharwise specified,

1) Completion of Dispaich of the Leiter of Offer

The dispatch of the Letter of Offer to Public Sharsholders as on identified Date being Friday, April 01, 2022, far the purpose of
this Otfer, has been summarized as balow

Br. Particulars Mode of Mo, of Public | Dateof Completion
Ma. Dizspatch Shareholders of Dispatch
1, Letter of Offer (Throwugh Demat mode) Ernas 3,204 Friday, April 08, 2022
2 Lettes of Cifier Hiagistered, SES Frvday, Aparil 08, 2022
(ta Demat Mon-Emall cases and all Phyvsical cases) Speed Post
Total 4,189

2)  Availability of Lettar of Offer

a) Public Shareholdars may access the Lelter of Offer accessible on the websie of SEBl al www.sebi.gowvin, BSE af
www bselindia.com, Target Compary at www.panthinfinity.com, Regisirar at www purvashare.com, and Manager at
viww.capitalsquarne.in.

by  Incases of mon-receipt of the Letter of Ofier, Pubdic Sharshoiders, including thoss who have acquired Equity Shares after the

Kentified Dabe, i hay 50 desing, may download the Leliers of Odfar from the websiies ndicated above or ablain a copy aof tha
same from the Manager or the Registrar at

MANAGER TO THE OFFER

CAPITALSQUARE
Teaming together to create valos

CAPITALSQUARE ADVISORS PRIVATE LIMITED

205-204, 2nd Floor, AARPEE Center, MIDC Road Mo 11,
CTS 70, andheri (East). Mumbai 400093, Maharashitra,
India:

Contact Number: +91-22-6684-9000/145/138

Email Address: tanmoy. baneneedicapitalsquars.in
pankita.patalieapitalsquars.in

Website: www capitalsguara,in

Contact Person: Mr Tanmoy Banerjss/ Ms. Pankita Patel
SEB| Registration Humber: INMOO001 2215 Yalidity: Permanesnt

Validity: Permaneant Corporate ldenfification Numbear:
Corporate identification Number: LUES2990MHZ00EPTC1B7BE3) UET120MH1983FTCOT407S

REGISTRAR TO THE OFFER
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THE TELECOM INDUSTRY
and tech players on Tuesday
clashed over the recommenda-
tion of the Telecom Regulatory
Authority of India (Trai) to
allow enterprises tobuild their
own private 5G networks for
captive purposes. Opposing
the move, the Cellular Opera-
tors Association of India (COAI)
said this should not be allowed
“for the financial viability and
orderly growth of the telecom
industry, which is more than
capable of delivering these ser-
vices to businesses.”

Quite in contrast, the
Broadband India Forum (BIF),
the industrybody of tech play-
ers like Facebook, Google, etc,
welcomed the recommenda-
tions to allow private net-
works.“In terms of private net-
works, Trai’s comprehensive
recommendations are bal-
anced and practical and
addresstheinterests of the tel-
cos, the enterprises, as well as
the public — since more pri-
vate networks would lead to
more employment opportuni-
ties and business, and in turn,
translate into greater eco-
nomic output and benefits,”
BIF said in a statement.

In its recommendations
released on Monday, Trai has
said that non-telecom enter-
prises would be allocated a 5G
spectrum for building their
private networks. As per
options given by theregulator,
aprivate network canberolled
out through a slice of the
telco's network, or an enter-
prise may request a telco to
establish an independent iso-
lated private network in its
premises using the spectrum
of the telecom operator, or an
enterprise may obtain the
spectrum onlease fromatelco
and establish its isolated cap-
tive network.

The regulator has also sug-
gested that an enterprise may
obtain the spectrum directly
from the government and
establish its captive network.
This recommendation has not
gone down well with the tele-
comoperatorsastheyfearthat
it may open the doors for
administrative allocation of
spectrum to enterprises.

According to COAI, by
allowing private captive net-
works for enterprises, Trai is
dramatically altering the sec-
tor dynamics and hurting the
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financial health of theindustry
rather than improving it.

“Enterprise services consti-
tute 30-40% of the industry’s
overall revenues. Private net-
works once again disincen-
tivise the telecom industry to
invest in networks and con-
tinue paying high levies and
taxes,” COAI said.

Under private networks,
corporates can set up their
WiFi, data network instead of
taking the services from any
telecom service provider as is
the norm today.The concept of
the private network is emerg-
ing as one of the most promis-
ing use cases of 5G. A white
paper by Qualcomm had made
a case for allowing such net-
works citing three major rea-
sons. First,such networks guar-
antee coverage in remote
locations where commercial
network coverage is limited.
Second, they lead to more net-
work control, likeapplying con-
figurations that are not sup-
ported in a public network and
enterprises can retain sensitive
operational data at premises.
And third, private 5G networks
would be able to meet better
performance profiles.

Trai has said that the cap-
tive wireless private network
should not be connected to a
publicnetworkin any manner.
For spectrum, theregulatorhas
suggested that the department
of telecommunications (DoT)
may consider the possibility of
earmarking some spectrum (at
least 40 MHz) in the 3,700-
3,800 MHz frequency range
for low power indoor use for a
private captive network. DoT
may also consider identifying
the frequency range 4,800-
4,990 MHz for IMT purposes
and consider the possibility of
carving out some spectrum (at
least 40 MHz) in this frequency
range to earmark for the pri-
vate captive network.

Investment flows
doubleto S1.1 bnin
Jan-March: Colliers
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INSTITUTIONAL INVEST-
MENTS IN the real estate sector
doubled to $1.1 billion during
January to March quarter
againstlastyear.The openingup
of the economy post the third
wave of Covid-19, and an
improvement in investors’sen-
timenthasled tosurginginvest-
ments, compared to the prior
quarter.Theinvestmentactivity
during the quarterwasdriven by
some large-sized deals in the
office sector.

Investmentswerelargelydri-
ven by foreign investors, which
accounted forabout 70% of the
inflowsduringthe quarter.After
a drop in 2020, the share of
domestic investments has
reached 30%,almost the same
aspre-pandemiclevels,findings
from Colliers India, a real estate
property consultant show.

Piyush Gupta, MD (capital
markets & investment services),
Colliers India, said, “Real estate
sector has undergone positive
structural changes and perfor-
mance indicators reflect strong
come back across the residen-
tial, office, industrial and logis-
tics sectors, with newer themes
around technology and digital,
clearly emerging. From a city
level, Mumbai continues to be
the marketleaderwithashare of
25% in total investment
inflows. This shows immense
confidence of investors in the
sector.”

The office market has made
a comeback in terms of invest-
ments, with occupiers continu-
ing to see it as a stable income-

Investments in the sector
were largely driven by
foreign investors, which
accounted for about 70%
of the inflows during
the quarter

accruing asset class. Moreover,
the office market is now recov-
ering with the first quarter see-
ing stable vacancies for the first
time in twoyears.

The retail sector attracted
the second-highest share of
investments at 23%,backed by
one major transaction. Invest-
mentin theretail sectorwas the
highest since the start of the
pandemic.Global investors con-
tinue to show strong interest in
the under construction as well
asstabilised retail assets,asthey
are expectingarevival.

Industrial and logistics
assets received inflows of $0.2
billion, accounting for about
16% of total investments.
Investor appetite for industrial
and logistics assets remained
robust backed by strong struc-
tural demand from e-com-
merce and 3PLfirms.

Additionally, investors con-
tinued to scout for land parcels
forin-citywarehousesandin the
peripheral locations of larger
markets. Heightened invest-
mentactivityis seen ontheback
of strong demand for modern
industrial and logistics assets
coupled with a shortage in sup-
ply.However,investmentsin the
residential sector remained
muted attracting only $15 mil-
lionin Q1 2022,just about 1%
of the total investments.



